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MR. DEPUTY CHAIRMAN : We shall {

now take up clause by clausc considera- |
tion of the Bill. > oy

Clauses 2 to 4 were added 1o the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill

Nagaland Appropriation [RAJYA SABHA]

SHRI PRANAB MUKHERIJEE : Sir.
I move :
“That the Bill be passed.”
The question was put and the motion
was adopted.
MR. DEPUTY CHAIRMAN The

House stands adjourned till 2.15 p.M. to- |

day.

The House then adjourned for
Tunch at thirty-two minutes past
one of the clock.

The House reassembled affer Iunch

at
eighteen minutes past two of the clock,
The Vice-Chairman (Shri V. B. Raju)

in the Chair.
R T

THE NAGALAND APPROPRIATION
(NO. 2) BILL, 1975

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB MUKHERJEE) : Mr. Vice-Chair-
man. Sir, T beg to move

“That the Bill to autnorise payment
and appropriation of certain
sums fiom and out of the
Consolidated Fund of the State

of Nagaland for the services of the fin-
ancial year 1975-76, as passed by the
Lok Sabha, be taken into consideration.”

As hon. Members are aware, consequent |
upor the President’s Proclamation dited
the 22nd March. 1975 issned under Arti-

cle 256 of the Constitution the Budget of
the State of Nagaland for 1975-76. along
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with a Summary of the Demands for
Grants for the year, was presented to
Parliament on the 24th March, 1975. Pend-
ing the passing of the Demands tor the
whole year, a ‘Vote on Account’ t0 meet
the requirements of the Statc Government
for the first three months cnding June.
1975 was obtained and the Appropriation
(Vote on Account) Aci, 1975 was pass-
ed in March, 1975. The Detailed De-
mands for Grants were since laid on the
Table of the Lok Sabha on 6th May.
1975, und copics thereof have also been
made available 1o bon. Member of this
House.

The I.ok Sabha has granted the balance
of the Demands for Grants and has pas-
sed the connected Appropriation Bill.
which is now before this House. To
meet the totul estimated expenditure during
the year 1975-76, the Bill provides foi
the payment and appropriation from and
out of the Consolidated Fund of Nagaland
a total sum of Rs. 67.99 crores, comp-
rising Rs. 66.03 crores voted the T ok Subha
and Rs. 1.96 crores charged on the Con-
solidated Fund of the State. and is irclu-
sive of the sum earlier authorised for
withdrawal under the Nagaland Appro-
priation (Vote on Account) Act, 1975.

Sir, in March, 1975, while discussing the
Appropriation (Vote on Account)  Bill.
this House had also a general discussion
on the Nagaland’s Budget for 1975-76. 1
do not, therefore, wish to take the time
of the House by dwelling upon again on
the various items of provisions in the
Budget. The House will also appreciate
that the passing of the whole vear's Bud-
get will not preclude the State Assembly
from considering and passing a modified

Budget if the popular Government in  the
State, when it takes over. chooses to pre-
sent one to the State Assembly.

The question was proposed.

SHRI KHYOMO LOTHA (Naga-
land) Mr.  Vice-Chairman. Sir the

Nagaland State came into being on the
1st December, 1963. Inaugurating the
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State, the rate D7, Radhakrishnap, the |
Jormer President of the Indian Union.
said—

“Let all past rancours and misunder-
standings be forgotten and a new chap-
ter of progress, prosperity and goodwill
be written on the page which opens to-
day.”

Sir, very unfortunately, at that time,
the leaders of the NNO Party failed to
grasp the spcech of the President of In-
dia. They regarded the speech as a mere
statement and not as a challenge to the
Naga leaders in  particular and 1o the
people of Nagaland in general. That was
why they failed to bring about progress,
prosperity and harmony in the State of
Nagaland despite their eleven years’ rule
in the State.
very badly in the last General Election
and lost to the UDF. This NNO Party
did not act as they should have, but they
continued to create confusion in the
minds of the people and to mislead the
legislators by false propaganda by publish-
ing a lot of wrong statements in the papers
and through their speeches inside and out-
side the House.

As a consequence the Presidential Rule
was proclaimed in the State of Nagaland
keeping the State Assembly in suspended
animation. 1 am very sorry to say that
their false propaganda creating confusion
in the minds of the public and legislators
led to defection in Nagaland, unprece-
dented in the history of parliamentary de-
mocracy in India. However, Sir, the
people of Nagaland are in support of
U.D.F. and accept the approach and policies
of the U.D.F. government. Today. T am
happy to inform the House and the Govern-
ment, that once again the UD.F. comm-
ands majority in Nagaland. Therefore, 1
would urge the Central Government to
immediately call upon the U.D.F. leaders
to form the Ministry and thercby instal
a popular government in the State. Sir,
this is very important because prolong-

And as a result they fared |
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Nagaland, keeping the State Assembly mn

suspcnded animation or dissolution  will
be harmful not only to the State ot
Nagaland but also to the Centre. The

U.D.F. today has the majority in Nagaluad
and must be culled upon 1o form the
Ministry.

Coming fo the point of grants, Sir,
The Central Government must give more
money for the developmental uctvity of
the State keeping in view the difficult
terrains and its backwardness and the
poverty of the people. Sir, here I would
emphasise more on communication znd
agriculture.

Sir, we want integration.
favour of integration
this country.

I am in
and solidaritv of
But you can consolidate a
country only through communication. I
am sorry, Sir, we have been kept aloof
from the national mainstream for so many
yeaws. There has been no proper develop-
ment of roads and communications. FEven
today to rcach Nagaland you have only
one railway line which goes to Assam
and it is also in a very bad shape. There-
fore. more grants should be provided.
Money should be given for the construc-
tion of roads. Since the U.D.F. came to
power, they have approached the Central
Government for the construction of two
more border roads linking most of the in-
ternal  parts of Nagaland to the other
States of Assam and Arunachal. But the
Central Government has not given any
clear assurance on this, T am sorty to say.
I would once again ask the Government
to grant us more funds on this head. Com-
munication roads must be improed. Integ-

ration cannot be done without communica-
tion.

Coming to agriculture, most of the po-
pulation of Nagaland live on agriculture.
In order to involve them into healthy acti-
vities and to assimilate them in the nafion-
al mainstream we have to provide them
facilities, provide them with funds so that
they may cultivate their land and produce
more. But we are Iacking the wherewithal.
Therefore. we have to spend more money

mg the President'’s Rule in the State of ' on this border State. on this strife tom
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State 1o bring round the people of MWaga-
land and to improve their condition.

Then, Sir, that | would like to point
out is that in order to win the goodwill
of the Naga people, immecdiate sieps
should be taken to remove all mulitary
camps and posts from the Naga villages.
For the last maay years, Nagas have
suffered not only physically but meatally
and psychologically also. Mr. Vice-Chair- |
man, you yoursclf had scen when you}

|
!

went 10 Nagaland with the PAC, i 1 am
not mistaken, how the villagers came and
complaincd to you that the Army posts
had been put right in the middle of the
villages. This creares a lot of psychologi-
cal eflect on the minds of the people and
also  creates  a lot of mis-understanding
between the civilian population and  the
security forces. And that is why we hear
in the House and outside the House, in

[RAJYA SABHA]

the papers. allegations against the Armed
Forces. We are not, personally T am nct,
against the Armed Forces as such  But |
then because of this stayving together, there
are bound to be, and there have been.
many involvements. A Jot of these un-
fortunate things have happencd and the
Government simply cannot go on deny-'
ing them in thc House. These are a fact, '
Therefore. it will be great relief to our
people mentally if these Army posts are
removed from the villages. They should
be posted on the international border !
areas to guard our international honndary.

Then, Sir, immediate steps should be
taken to stop recourse to third-dewice
methods on the people of Nagaland, \\h\‘«t‘
ther they e underground or overground.
And this inflicting of clectric .
shocks <hould stop. Sir, it 18 most }
unfortunate that these things are happen-
ing in Nagaland. There are instances :
where even the children of officers, wheni
|
|

they were arrested on a mere suspicion,
have been given this treatment. There are
<uch cases. So, Sir, the Central Govern-
ment is responsible, and you have been
responsible since the creation of Nagalund
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i State, so far as law and order is con-
"cerned.  These people  ave now

_irectly
uncer your guidance and direction. So you
are respopsible morally and you are res-
ponsible in every respect. ‘'Therefore, these
things must be stopped. Recently our
Member in the Lok Sabha raised the
question that two people were beaten to
death by the security forces when these
two were captured by them. I myself
sent a telegram to our Home Minisier

tin that regard. These things are happen-

ing and these things are not doing any
good (o our people. We are not winning
thern, but we are antagonising these peo-
ple, especially the children of these people
who suffer, their families, relatives and
friends. It is most painful. Therefore, I
would urge upon the Central Government
to remove these posts and move them
away from the villages. Our custom and
our tradition is that even women and girls
go alone to the junglc to collect firewood,
to fetch water. And this has become so
unsafe for them. When they go like that,
this rape, molestation, all these things hap-
pen becausc we are letting them stay to-
gether.  And it is very difficult to prove
a rape case. And the villagers have no
scope of going to a court of law. That
is why many of these cases have been
suppressed, kept in their own mind and
told only to their families and relatives.
These ure borne by the people and sup-
pressed in their minds. This is most un-

. healthy and that is why we are mot win-

ning the goodwill of the people of Naga-
land. Then, Sir, all the prisoners iert in
the custody of the security forces must be
immediately handed over to the civil ud-
ministration. On the 6th of March I had
tabled a question asking even for the
names of those who were captured as
uncerground China bound. More  than
100 were captured. But their names were
not provided though 1 had askad 7~ by
names. These names are not given not
only to me, but they have not been given

- even to the State Government in Kohima.

Only recently T asked the Chief Secretary
whether he has got a list of their names.
He said, no. The security forces had not
given the list to him. What sort of Gov-
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ernment is this? It is most unfortunate.
There is a rumour now going on that there |
are more than 10 girls captured along with !
this group and they are bcing misused and |

molested insiue Army camps. This is:
bound to happen. Therefoie, I suy these !
people must be immediotely trunsferred

f'
and handed over to the civil authorities. |
{

The Minister said that the Naga people
must come and join the mainstream ot
national life. How can we bring the youth
to the mainstrcam of national life, unless
we involve them in the nation building
activitics and unless we give them scope
and opportunities?  We cannot  ~imply ask
them to join the national mainstream. So,
1 would urge the Government to proviae
more opportunities and widen the scope
- for the Naga yonth in the Central services,
in the Railways, in the Posts and Tele-
graphs and many other ficlds where they
have no place now. Then they may come
forward and involve themsclves in nation
building and then join the national main-
stream.

Then, in order to cstablish a stable Gov-
ernment in the border State of Nagaland,
the Central Governmemt must have con- '
fidence in the leaders of Ut and  other
public leaders in Nagaland. While speak-
ing on the Sikkim Bill the other day 1
had pointed out that instead of having
talks with the elected members, and the
Ministers in Nagaland vou go on consulting
only their bureaucrats, This is most un-
fortunate. This shows that you have no
confidence in Naga lcaders. Unless Cen-
tral leaders have confidence in them and
until yvou give them more responsibilities,
it will be very difficult to solve the Naga
problem. UDF is the party which has
got the mandate ol the Nuga people be-
cause of their policy of reconciliation which
will win the goodwill of the people and
which will enable them to forzet the past
rancour. Only this policy of reconciliation
can meet the chullenge that has been posed
to us by our laic President Dr. Radha-
krishnan. Theretore, | will ask the Gov-
ernment and appeal to them to have con-
fidence in our Parties and in our leaders.

(17 MAY 1975]
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I would appeal not only to the Central
Government and the ruling party, but
woula cven appeal to my colleagnes 1o
the opposition to support our policy and
extend their co-operation in this. Sir, [
once again remind the Government of the
fact that the UDF is the only party which
will fulfil the aspirations of the pecple und
which will meet the challenge that has been

! thrown at our Naga people and the Nuga

leaders by the former President, the late
Dr. Radhakrishnan and we are prepared
to do it and we are aware of it. There-
fore, Sir, the Central Government musl
give the UDF an opportunity to form a
Government. a popular government, there.
Thank you, Sir.

SHRI N. R. CHOUDHURY (Assam):
Sir, T support the Bill and, while doing
so, I would like to make certain points.

Str, Mr. Lotha, while speaking on this
Bill, referred to the neglect by the Union
Government of the development of  his
State and he also pleaded for liberal grants
for Nagaland. Sir, the grievances put for-
ward by Mr. lLotha arc not the grievances
of Nagaland alone. The whole of the
North-Eastern Region excepting  Assam,
which 1s inhabited mostly by the hi!! tribes
is like this and you will find a lot of
anti-national elements there and also foreign
agents have become quite active in that
part of the country taking advantage of
the dissatisfaction  of the people. Sir,
since independence, no proper attention
was paid to this part of the country as
a result of which backwardness in this wrea
has become more chronic and the roople

| there broadly fcel that no develapm: i is

possible under the present set-up. This
feeling has become mostly responsible for
the agitations some of which have taken
an anti-national chasacter. The activities
of the foreign agents there who are very
active there have become intense and thi-ir
activities are growing day by day because
of the growing dissatisfaction among ti
people. Thercefore, Mr. Lotha has a point
in that that very little attention was paid
to his State in respect of the development
of communications, industry and in respect
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|
of general economic development. He also 'l
talked about agricultural development. Sir, |

the Government to take special steps for
the economic development of Nagaland so
fur as this Bill is concerned and for the
economic aevelopment of the whole North-
Eastern Regior. in the interest of our na- !
uonal security.

- mission.
_relation to the present problems of Naga-

Sir. Mr. Lotha also explained how the
Picsident’s Rule was imposed there and
he demanded that immediate steps should
be taken for handing over power to a
popular government and he claimed that
the UDF is having the majority in the
Assembly. Sir, T hold no brief for the
NNO ang that has also no alliance with
us. But, even then, the fact remains that
‘we have seen what the political situation in
Naguland is and we have ascertained the
facts, There is no possibility of having
any stable Government there in the near
future. Sir, even if the UDF comes into
power today and tomorrow it cannot re-
main in power, it will also be of no help
to his own party. Clashes among them-
sclves have become very intense now.
Everybody will come and say that he holds
a brief for the Naga people. They are
always fighting amongst themselves. And
this fighting also stands in the way of
development of that region. They have
little time to apply their mind for the
development of that region. They are con-
tinuing fighting among  themselves. So,
Sir. my humble submission will be that |
both the NNO and the UDF should stop:

|

this type of fighting among themselves,
and they should also see to it, whether ;
the NNO comes into power or the UDF\

comes into power, thal a stable, }.opulur!
government can be installed there; whoever !
may be the Chief Minister there, we '
don’t mind. but there must bc a stable .
gosernment. I this game of fightine con.
tinues, there will be no stability in Naga-
land.

Sir. the President’s rute came because !
they were fighting amongst themselves |

[RAJYA SABHA]
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and they caused instability to the Govern-

ment there, and so President’s rule at
that time was a must. Both the UDF
and the NNO people also admitted that

Government of India had no other alter-
native but to impose President’s rule
there.

While supporting the stand of the Gov-
ecrnment of India in imposing President’s
twle there. I have to make a humble sub-
If we just look at the past in

fand. we will sce that neither the leader-
ship at the national level nor the political
leadership at the zonal level could read the
real attitude of the Naga people. As a
result of this, the Naga character was mis-

read both at the State level ana at the
national level. So the whole issue was
mishandled from the beginning. Sir, the

Nuga character is that they don’t want to
submit to anybody else. A Naga doesn’t
want to bow his head before anybody
else. During the British rule also, they
managed the Nagas in a manner that the
Naga people thought that they were 1n-
dependent, and that much of independence

was given to them and they were never
made to feel that they were under the
British rule. In a diplomatic way they

used to manage the affairs in that part.
After independence, in the post-independ-
ence perioa. Meghalaya was safe to some
extent because Shillong was the  capital
of Assam. But in Arunachal Pradesh—
presvionsly it was NEFA—and in the Mizo-
rim arcas, officers who were posted there
thought that they were the rulers there
and they posed like rulers and had any
sort of enjoyment there according to their
swee! will, There was no rule of law in
those arcas, There was whimsical rule
of the officers. This is the first point.
Secondly, the political leadcrship in that
part of the country wanted a cultural, eco-
nomical and  political predominance over
the tribal people living in those areas as
a result of which these WNagas revolted.
M. Totha referred to certain things about
the behaviour of our armed personnel
there. Tet us apply our mind to what he
has  said dispassionately and  without



149 Nagaland Appropridtion  [12 MAY,
prejudice. 1 had the opportunity of coming
into contact with some people. 1 do not
know where they are now. At that time,
they were in contact with the Nagas when
Mr. B. P. Chaliha, the ex-Chief Minister |
of Assam and some other people were
trying to establish links with the under- .
around Nagas so that they could be brought J‘
in the mainstream of our national life.)
One Mr. Pannalal Das Gupta of Calcutta,
a great revolutionary leader, was taking |
initiative. He had some contacts with the !
Naga people when he was underground |
som:time during the frecdom movement
and also later on. In the room of Mr.
Chaliha, 1 had the opportunity of meeting
some of these people. There, 1 found one
Benguli lady married to a Naga gentleman.
Some other people were also there. She
narratea that her father-in-law and mother-
in-law had told her that the way our se-
curity forces were behaving there, was not
known to them. They had seen Azad
Hind Fauz and the American forces. Their
opinion was that a lot of torture was
being perpetrated on the Naga people.
There might have been some necessity for
this. But all that took place was not
necessary, It means that there have been
certuin excesses. What 1 mean to say is
that the Naga people cannot be subjugated.
They can be won over by friendship and
warmth. But if any attempt is made to
win the Naga people by force, that is bound
to fail. This is what anybody who knows
the Nuga character will agree. Nagas can-
not be conquered by force. They can be
won over by love ana affection. While
dealing with the problem of the North
Eastern region. this warmth is lacking. My
humble submission to the: Government,

through you, is that they should put in
this warmth while tackling the problem of l
the North Eastern region. The other day,
a4 Minister of Mizoram has complained |
about the excesses in Mizoram also. Sir,!
you know, our Party is ruling there in
Mizoram and a Minister of the Mizoram
Government has complained about it. It }
appeared in the press also. It has been
complained that certain excesses were com- '

mitted by the security forces there. We
also have some personal knowledge about it. |
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Sir, our point is that these hostile ucti-
vities in North Eastern Region should be
stopped and the Government should take all
possible steps to put an end to these things.
But, Sir, for doing that we should make
all out efforts to bring the Naga people
and also the Mizo people to the main-
stream of the national life. And, unless
we bring them to the muainstream of

[cultural, political and economic life, we

cannot bring them to the mainstream of
the national life and if we cannot make
them feel that they are one with us, the
problem in that area will never be over.
Sir, 1 hope the Government will take
effective  steps in  that regard and for
attaining that objective only the official
measures, security forces and administra-
tion activities will not be enough. (ZLime
bell  rings) Sir, my request o the
Government, through you, is that some
non-official efforts should also be made.
Some non-official agencies should also be
encouraged to take up the issue with
missionery zeal basis so that we can bring
the Naga people and the Mizo people to
the mainstream of our national life.

Only one more point, Sir. I only want
to point out one more thing or bring to
the notice of the Minister one thing. At
the moment Nagaland is under the Presi-
dent’s rule. On an carlier occasion we
had discussed that Mizo rebels had issued
a notice to all non-Mizos that they should
vacate Mizoram by the 1st of January and
they had also warned that if the non-
Mizos did not vacate by the 1st of January,
dire consequences would follow. We know
that necessary security measures were
tahen but even then we lost three top
police officers and somc more police offi-
cials arc being killca even today. What

is happening in Nagaland? Sir, in the
Dimapur sub-division of Nagaland, the
Additional Deputy Commissioner  has

issued a notice to all non-Nagas—not out-
siders but non-Nagas, there are many non-
Nagas who are permanent residents of
Nagaland, here is a Cachhari tribe who are
the original settlers of that arca and they
reside in that area-—asking them to quit by
the 10th of May. Today is the 12th but
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they were asked to quit by the 10th May
failing which they were threatenea’ with
dire consequences and the village heads and
sub-divisional officers were instructed that
they should either destroy or confiscate all

the movable properties of non-Nagas by

that period. If these people did not execute

these orders, then they were threatened that !
they too woula be arrested. Sir, this is a

report which has appeared in the press.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : Did vou make sure of it?

SHRI N. R, CHOUDHURY : Sir, this
is a press report and how can I make sure
of it 7 It is for Government to find out
the truth. 1 am biinging it to the notice
of the Government. They shonld make
sure of it and they should also inform us
of what is happening there.

o S v

Now, Sir, it has created a lot of agitation
in the mind of non-Naga residents in that
area and also outside that region because
a number of them have got their relations
there. . s

"

Naturally it will have an effect every-
where. Now, Sir, it has also appeared in
the press that one Rajbari Parishad, which
is an organisation of Cachari tribals of that
area, has sent a telegram to the Government
of India asking them to intervene in the
matter and save the lives and property of
the non-Nagas in that region. Sir, 10th
May is over. Now naturally the non-Naga
people who are residing in Dimapur have
their rclations everywhere in the entire

SABHA]
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i With these words, Sir, 1 support the

" Bill.

,  SHRT B. D. BARMAN (Tiipura) : Mr.
i Vice-Chairman, Sir, it would have been in
' the fitness of things if this Appropriation
| Bill were discussed in the Naga Assembly.
;T do not hnow if | and this Pailiament are
i intruaing upon the rights of the Naga peo-
i ple. The way things happened in Nuga-
| land—of course ] am not speaking cither
! for the UDF or the NNO—-and the impaosi-
| ton of President’s rule, according ww my
jopim(m, w anything but democratic. My
! friend, Mr. Choudhury has said that because
i NNQ and UDF wvere fighting, President’s
‘ rule was imposed. A ~unilar explanation was
i given by the British Goyvernment once, when
we were ashing for yndependence, that be-
1 cause Hindus and Muslims were fighting
f with cach other, we were not fit for sclf-
rule. The thing is, Nagas have to manage
their own affairs, whether 1t is the UDIY o1
j the NNQ. 1t is thercfore their concern to
i decide as to which party will rule.  As you
| know, Sir, there are rivalrics in our pro-
[vinces, there is rivalrv among rarties
i Saving that President's rule has been impo-
sed because UDF and NNO are struggling
with each other is not a fact.

Vice-Chairman, Sir, in the Economic
and Political Weekly, under “The day of
the Fagle™ something has been published.
The manner in which the whole affair has
i been cealt with there, the ouster of the
| UDF Government, the coming into powel
; of the NNO, the Speaker adjourning the
f
t

—_

Assembly sine  die  and oltimately the
President’s rule, all that is just like in a
thriller, like a detective story. ¥ will not
' go into the details but give only some
i salient points. At the very outset, the six
! MLAs who had defected, their whereabouts
were not known because they were ca.ried
raway from one place to another., One
;MLA who huad defected has said that it

north-castern region. Naturally people will | was just like an eagle swooping on a small
be anxious to know what happens to their , bird and carrying it away. So, there are
relations staying in Nagaland. So. Sir, 1 agencies which are instrumental for these
expect the Government to say something | defections. Initially their whereabouts were
about it and also ensure the security of life . not hnown but in the fong run the Chief
and property of non-Naga residents staying | Minister. Mr. Vizol found out that they
in Dimapur. ; were in the Army camp.

W
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I am completely surprised as to how the
‘army cantonment ¢camps’ cam~ into the
picture. - I am reading from the paper:

“Vizol (when he was the Chief Minis- |
ter) then took up this matter with the
Governor L. P. Singh and told him that
six of his MLAs were being detained in |
the army cantonment. Vizol says that |
the Gevernor later informed him that the !
had taken up the matter with the Gene- |
ral Officer Commanding of Nagaland |
“strongly” and had expressed his displea- !

.
|
i
!
i
i

sure over this matter.

1
Vizol then made a public statement |
that six of his MLAs had been kidnap-
ped “with the help of the security for-
ces”. It was printed in most newspapers.
Untii today the army has not denied this
statement which Vizol had made in his
capacily as the Chiefl Minister of Naga-
Yand.”

So, there is something that these 6 MLAs
have bcen detained in army cantonment
and how has this ‘army cantonment’ come
into the picture in the matter of defection;
it is 2 matier between a member and u
member ? This matter about the defection
of 6 ML As was pointed out to the Speaker.
The Speaker then went to the house of the
NNO leader Jasokie in order to ascertain
whether actually they had defected of their
own accord or they had been forced to do

so. Again | am reading from the paper :
“He did not come out of Jasohic's re-
sidence.  What did come out was a

statement stating that Keditsu, the two
Ministers, M, Murry and Wepreni Kapfo,
the Deputy Speaker. Hentok  Konyak
(from Tuensang area), and four other
MI.A~ had al<o defected from the UDF—
thus, for the first time. destroying the
majority of the UDF in the Assembly
and making the NNO the majority party.”

Then, Mr. Vizol has given his resignation.
That is all.  After that Mr. Jasokic came.
to power on March 10, and on March 19,
Mr. Jamir took a list of 38 MLAs anc
gave it to the Governor. The Governor
told him to take trial in the Assembly.

1975]
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That is good what he did but what hap-
pened on that particular day, March 20?
On March 20, when the Governor had
asked for a trial of strength of the two
partics on the floor of the Assembly, the
arca
aronnd the Assembly building into a forti-
fication heavily cuarded by sccarity foices.
Newspaper and news agency correspondents
covering Assembly proceedings regularly
were barred from entering the Assembly
building that day. So, were all visitors,
including leaders of the public.

When the Assembly met with the Speaker
a defector from the UDF, in the char,
Jasokie got up and said that ten of his
MLAs were being held under duress by
the UDF and so the House should not be
ailowed to take up any matter (that was
his attempt at avoiding a trial of strengthy.
The ten MLAs who he said were being
held under durcss were present in  the
House on the UDF benches and so they
raised their voice in protest against Jasokie’s
remark. And then the Speaker. Kecitsu,
promptly, adjourned the House sine die.

That is the things. So, is it but demo-
crutic when in the House both the parties
have met for a trial of strength you are
not allowing the newspaper and news Agen-
¢y coriespondenis to be present in  the
House and the House has been adjourned
sinc die? Mr, Vice Chairman, Sir, the
‘Spcaker’ is indeed is an honourec persom,
anylhing spoken against him is a disgrace
to the Assembly or a parliamentary insti-
tution itself. but there is also a code of
conduct in which he has to conduct the
procecdings and if he acts in a partial man-
ner. it cannot just be brushed aside. So,
when both the parties have met to have
a trial of strength on the floor of the
House, to adjourn the House sine die i
anything but democratic. Mr. Vice-Chair-
man, Sir, the same episoce is staged in
Tripura. In Tripura also, the Assembly
stood adjourned in the first week of March.
After Governoi's Address when a Bill was

. going to be passed, a very important Bill,

Land Revenue and Reforins Act .
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SHRI PRANAB MUKHERIJEE: Tripura
is not under President’s Rule.

SHRI B. D. BARMAN: Tripura is not
under President’s rule.  The Speaker ad-
journea the House sine die in the case of
Tripura also. We want that at least a code
of conduct should be there by which the
Speaker will properly and impartially con-
duct the business of thc House. Mr, Vice-
Chairman, Sir, we have seen that as soon
as this Bill is produced before the House...

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Mr. Barman, let us leave this to
the Presiding Officers’ Conference. Let us
come to the Appropriation Bill.

SHRI B. D. BARMAN: [ am coming to
that. The Speaker adjourned the House
sine die and not allowed even the Members
to discuss a Bill and pass it bv voice votc.
The same thing occurred in Tripura also.
So, my submission here, Mr. Vice-Chairman
Sir, is that the way in which all these
things have been done, so far as Nagaland
is concerned, according to me, is anythmg
but democracy. The only thing that these
two factions were fighting with each other
and inevitable conclusion was that the
President’s Rule has been imposed on them,
that is not a fact. If the Governor feels
strongly that there is defection, he should
dissolve the Assembly. It is a legitimate
conclusion that if he feels that defection is
going at the very roots of institution of
aemocracy, there is no stable government
to run the administration, he should dis-
solve the Assembly. But what is this if he
suspenas it and makes the defectors do all
the nefarious things ? It has been written :

“Nagaland politics was allowed to
remain in its present murky state by per-
mitting  the defectors to continue as
MLAs, thus providing opportunity to
various dark forces to manipulate them in
their own interest.”

So the forces are there, the defectors are
there, ana' they are allowed to do things
Yo manipulate in their interest. And what

[RAJYA SABHA]
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is then happening ? I will read from Ec_‘ano-
mic and Political Weekly dated April 26
1975 —

“Mr. Dozhu Angami of Chedema
village, who was appointed by the
Nagaland Peace Council a few months
ago as their liaison man with the under-
ground to initiate peace talks, was tor-
tured to death by Security Forces.

“He was arrested from his house at
1.00 AM. on April 4. The Security
Forces startea beating and kicking him
on the spot. Later, his hands were
bound with ropes and he was rolled
down the rugged steps in the village. He
was then taken to the jungle nearby and
beaten with clubs and rifle butts and
later on taken to the BSF camp below
the village. He was taken to the camp
school for the night. On the way, peo-
ple saw him crawling up the 6 inch-high
steps to reach the school building. He
was held incommunicado and was later
on taken to Rangapahar army camp.
There he was tortured again and electric
shock treatment was appliea. On Mon-
day, his death was announced and a post-
mortem was conducted at Dimapur Civil
Hospital. The post-mortem report is
awaited but there were signs of torture
and electric shocks all over the
body including his ears and private parts.
There was blood in his ears and nostrils
and bayonet marks on his buttocks. The
pupil in the right eye was either taken
out or puncturea. There was also a big
black mark on the right side of the
belly.”

Mr. Vice-Chairman, we want that when
a person is arrested, he should be treated
according to the provisions of the law.
There are penal laws ; there is MISA ; there
is DIR and various other laws and it is as
per the provisions of the law, that he should
be treated. The inevitable consequence
that emerges is that in the bureaucracy,
the forces of perennial oppression have
been let loose. People are being arrested
and tortured to death. Ana in this case
who is the person involved ? He is a per-

e
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son of the Peace Council through when
negotiations with under ground Nagas were
conducted by UDF Government. After
this happening, would any one dare to
negotiate with the underground Nagas at
the risk of life ? That normalcy bas
gone. The perioa of normalcy that the
UDF Government wanted to bring about,
gone The period of noimalcy that the
UDF or the NNO in power, there cannot
be any peace talks with the Nagas because
if it is done by anybody, it would be at
the risk of his life. Therefore, Sir, 1
think, let the Naga people select their own
leaders. Let them do what is good for
their land. 1T support this not only for
Nagas but for all tribals who are simple
people, honest people and hard working
but who detest double' qealing. We detest
double dealing and if any one comes with
double dealings, he will not earn our love
and he cannot own us nor can we own him
and Jove him. Therefore, let them do what

is good for them. Let them govern in |

Nagaland® Anpropriation  [12 MAY 1975]

their own way and the majority party will

obviously do that. Therefore, it is in the
fitness of things that the Assembly which
was suspended but was still in force, will
clect whichever party is in majority and
will act according to law.

st s swwm @w (I Rw) ;oI
TATT HETEA, ST W faet 1= fare
Fq gAT AW faw WA & araAmy gmil
Tg war wr 9uferT g1 § www F foam
FTHTT A afGHMr AW gEwEr 1 OgH
2 fr gae M1 WEwEl § WA T AR O
o guftem 2 W faw F Smw § g
& Fgm AT § B FAa wm Avas
& AE TP @ AW G owrag F faw
gy F7 w¢ F fawe oaAr gEm g #
Fumar § 7 afe o 7 gfgmen & s
T o & wlewm & = & fafy &
& T gt § o ared fmaam § gd
a1 FEEIf & g2 W Ay &w o dmr &
w9 T &Y ogFar g oo of frew fEl
g7 zferor gt oftmr & 2o F gar &)

§
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T W § FRM g 9 Hud fRemds
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mfy & ¥ s Ay oz § woww w9
V9 9E FX faF | 32 5@ I & fod oA
wart fear fn oz g9 ¥ fam S0 s
THRTT & WL YT IG AT OFOFT T FolT
fF w1 &3 & ogda #99 ¥ Hle HEo Qo
T AT AL ETA @I § 1 AR gATY HOHT
T GIAHT A7 AWH ALL Ar AT A & TIA
I AT T oA &1 d|d gn o=mAr q
9 W e g 9% Faw uE A @
gr g Ay § fF owmit @ §gd awr
faeqreardt axfs &1 A 1963-64 H W4
H A9y whIFT § A1, i 97 A qOE ag-
3¢ AEE ST T WAl 4 #iR 9W @
afgerrg § fat & 9w A1 FFL IO IT-
@ gd ¥ A1 39 oA ot MEuAAE A
uF @i @ a1 fF armad ® faEg
sET was IEr §, Afed gatw #1 A ag
2 fr wregay # WIE-aTE W gaw Al
o g FiwT Aw A oS ™ R
FT SAET F AR AT seAtaq FL )
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[T wmagaTw )

§ wem g fo o3 At & weATe
g ¥ osAw gV 4 qwer ¥ R 2 W
o g Armeee wte fasrw # fardaa
% @ A T wRm ¥ g O
afsr & wfe 12 ™ &1 W omww wle
F7 41 o% ST fF IAHT AT H AT
7 Sl TE AT & OAF € AE TR
awq 2 v frg AvE ¥ gad Rt 1K
faremiw ®omvAr ATEET ST vET, TR0
T A Az Awt T 3 oaw A faElar
F1 ¢ AG ¥ UAR IFT AMAE FOA
ATEAT 20 RE AT o An @ # fE oA oww
g & oA gan g1 fam s i ar
£ g § Ay wkEy O s e A
af @ A A1 a g g

d awmeve § war oy & FEr & e
F AT A @ 9 gEe Sm H S am-
S 4T IRE ww Aw faer ¥ oafeda
v faT &1 W & AW A AW A FAX AACH
N, 79 R R 33w © £ w0 e
ZTHTL S HA AT AW T E L F AR 6T
u% i R a5 9T 24 T T49 AqREz
orE Tfem 1 e F e & AT
A AT AMEE | 7R T R H SFAT
qza wh aqifE AT S AT AT I U
a7 oA 2 0 am 3EM AT A7 A
9 & TF AT | IA AW A FA fF AT
T owqar A ¥ W@ AwEE fvRAa &
LA 1 9T gAT AT A a7 2 fE e
T AWM Y ew g7 ¥ wel & 7 oq
feamr =t fave fadelt wSivet 7 @vmg a7 fonr
& 3IF AT TR AT W4T TE F fAar 2,
& A ufw & wag Frar § o oq awa
T 3T v 7 3% faw g framr &1 e
FT AT AT F 1 HF AR AT T A7 T
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FET a1 WA I A ATZ FT gEA AT
ATAAT &1 AT qeaT ¢ Wrgry AT gOETE §
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ao e T Fel AT @ ag ww oaE
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FERE T OIAAT AT FT G AT PRAr
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q % A7 gz REEw T wwT g fF
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faem agr 9 Awer dwifE fag a< W
2, ¥ wer g B A awr F1 agmafa
F Ar9 I AT A1 A arfF § wwAEr
W F &S Ag gSr qEr # 91ed |
TE wE FT AT dgi & AF &7 faEwd
T TYE ¥ FX AR A9 g 9@ & AWl
F foeii &1 W7 Dar o1 mwa F o zafen
FT A W AR TWE @ 9iEd
TH G A qgl ¥ I¥ AR &1 fray
F Mg w9y Usque ¥ @O W1 9ghd @&l
FAFT UF GHT WAT [FAT T 1 IEET IqA
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feramm s & g ux wwed =r g AT
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qATEE F T FHES AT AGN F, AT
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fad  amrmer faatt § ox vA A6t ol w@)
FE qEt & @i & difew gf 1 3w @few
3o fad oam g e A mEERe
FT 99T gAT | qaF & ang fasier A1 qref
¥ eun U o¥ F1 FfgAr F AwfE
7 F geae @ mr ) faee ¥ qienEr
gg ara F27 fF @i e|s & S §
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fex  s=r f& 33 ug 0¥ ug
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[=f st wgFT ] N
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HTW A AT | 1951 ¥ ¥ AT AT
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WRE F g3 F ogw AW ayi ¥ FAw 3
AT F e ¥ fd 7§ & 1 wiedi & am
feswan =1 fodmardt o | afew gardy g
A aft wrglow gfewim &, dfvefas
gl & 39 % @y @9 wqrfaa 7= e
Fq1 gt aF w65 faa-dell ot 97 oW
# zfexr ¥ wfaw wr F o= AW F
% ¥ am & fad @ e st w1 wE
M A AT W oaTE F gk d Wi
H oAt =gy § 39w W A gy e
M 97T & wrg § o Fqvw & fw
T A AT AT A AT FogEy @
WY AT & WA ASAT g9 i &}
% AR Og a0 U T TF WA &9 5L
g1 § W | AT F @R s AR
W A § IO G A wqAT w fqaan
f®, g0 wREET @ §, 9% IO q@R
T HET AT )

gT usal & A9 § 3 faw wr awdd
Fam |

SHRI S. S. MARISWAMY (Tamil
Nadu) : Mr., Vice-Chairman, Sir, before
I commence my speech, 1 want to make
a nequest to the House. This hearing gad-
get js absolutely useless when we sit very
close to the speaker. We cannot hear any

translation because the carrying voice ot -
the Speaker, especially of my good friend,}

Mr. Tyagi, his musical voice, overwhelms
the translation facility acconded, all be-
cause this is a very outmoded machmery
that we are given.

THE VICE-CHAIRMAN (SHR1 V. B,

RAJU) : Or is it because you are so near
to him Y

Ty

¥ [ ANl b}

SHRI S. S. MARISWAMY : We must
see that some new gadgets ar¢ mported.

Regarding this Nagaland Appropriation
Bill, there is no cther go except to sup-
port the Bull because Nagaland is now with-
out a Ministry and the people there would

actually sufler if we do not pass this Bill. -

{12 MAY 1975]
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{t is a ritual and this ritual we are p«
forming periodically. To-day 1t 1s Nagalar
God only knows what it will be tomorrc
or during the next session. It is all becau
of the gume of horse-trading that the n
ing party is playing periodically. We a
accustomed to this sort of game for a ve
long time. It is high time that the rulit
party stopped this horse-trading busines
Otherwise, Sir, this Parliament alone wi
be in existence and all the State Assembli
will be abolished. So, 1 request, throug
you, the ruling party to stop this. I reque:
especially the people who are holding som
high posts in the ruling party after recer
elections that they should prevail upon th
leadership to do so. o "

Sir, this morning I was amazed to sce
news item in the Hindustan Times. Th
heading is “Opposition Resists Change
Malaviya”. Sir, I will rcad only 2 few line
because my time is only about three minu
tes; I want to talk only for three minutes

“The Union Minister of Petroleum anc
Chemicals, Mr. K. D. Malaviya, tolc
Congress workers to-day that despiie the
party having a comfortable majority ir
Parliament, it was finding it difficult tc
push through legislation for social wel-
fare. Accusing Opposition partizs of
stalling Government efforts to bring in leg-
islation aimed at removing poverty, Mr.
Malaviya said the Opposition must re-
affirm its faith in social changes through
democratic process.

What is the social reform Bill or measuore
that the Government brought in that we
opposed? What is the Bill that they brought
to abolish poverty that the Opposition par-
ties stalled? According to Mr. Malaviya,
the ruling party wants to usher in a new
era where there will not be any poverty,
where there will not be any social evil; but
it is the Opposition parties who are stalling
that. Sir, this is, to say the least, a prepos-
terous statement. What have the Opposition
parties done? T  would like to ask Mr.
Malaviya through you whether they brought
in any legislation to allot five acres of land

to the landless poor that we stalled. Did
they bring in any legislation to allot each
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homeless man, living on the platform both |
in winter and summer, a house, that we sta-
lled? Have we stopped any Bill that had
been brought by my good friend, Mr. Mu-
kherjee, or by Mr. Brahmananda Reddy
to assure every unemployed man of a job?
What is it that we have done? In the ruling
party manifesto, to which Mr. Malaviya is
also a party, they said that they would cre-
ate five million new jobs annually. What has
happened to that? Have we stalled it? Sim-
ply because they get a platform and they
get publicity, they go about talking all sorts
of preposterous things. Again I am ask-
ing him :What has happened to “garibi
hatao”? 1s it because of the Opposition

!
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And there is no drop of water. All the sub-
soil water hag dried up. People get water
once in four days. Many people have not
taken their bath for 5 or 6 days. You know
Madras city. That being the case, Shri
K. D. Malaviya comes out with the state-
ment that Opposition parties are standing
j in the way of Government implementing
| this, that and the other. Sir, you must in-
form the Prime Minister not to entertain
! senile people in her Cabinet. This is nothing
| but senility. What he said is out of all pro-
}pom'ons. How could he say that opposi-
i'tion party has stalled all the good reforms?
iThis House must pass a unahimous resolu-
‘ tion that Mrs. Gandhi should not include

in her Cabinet senile people. She should

parties that that slogan could not be imple- | take people like my friend Mr. Krishna

mented? If you look into the public deman-
ds, you would find umpteen things that are
in public demand. People cry right and
left for something to sustain their lives.
The people from my State now want raim.

God has not favoured us with rain. We !
want artificial rain and have even agreed to
get some Canadian firm to come and exp-
eriment on artificial rain in Madras. Our
Government, I believe, has written a num- |
ber of letters. But there is no Tesponsci
from this Government. I am told some-
body from the Meteorological Department.

THE VICE-CHAIRMAN (SHR1 V. B.
RAJU): You may take it up on some
other occasion,

e
fl

SHRI S. S. MARISWAMY : My point
i3, how could they say that Opposition
parties are standing in their way?

If the experiment is conducted and if it
goes through and if we get rain, we have to
pay to the Canadian company Rs. 1 crore;
failing that, we have to pay them Rs. 12
lakhs. If we look into the wasteful expendi-
tare of this Government or if you see the
Public Accounts Committee reports—you
are also a member of that Committee—12

or anybody like him, but not senile people.

With these words, inevitably—there is
no other way-—I support this Nagaland
Biil.

i it wgdw s AWt (I qAW) ¢ IuIEAE

Tga, 78 19 freaRg § & aga Wl
¥ fadwst 3@ IO-qEl g@T & wme °
FER ¥ a¥ Agefmar feard o gy A
TR gy I @) Armas F gessfw efagtas
A1 2 A Afas o o Arw F asifas
43T § Y g 93 w4 ¥ gwafs Adiay,
WA FT AL gAT 7 WS F oA H
qiEr & wEA A (gAAr) ¥ afafew
#HE  qe & WX g9} § grgEfon dam
Y g A AF FEAT AT | AGA @@ A,
e @gg 9o AteTw enfye fear ogEk
qreg & sige rdafmar ¥ dwT gl
qd ara gfmar dfaaw g aF Ak
¥ o Gt as mfas 9r

mET FTETC AT 4T & AT AL AAT ¥
St & wr Ay & fewfa & 0 AmO {
For frr & fF w3 wgi aF AMat o
T QIEFT g aF FAATE @l FT AT 4T
ag 4 &7 eararfad #T g SR ¢ 3qR

lakhs is flee-bite. But they are heartles. The
temperature in Madras is 117 degrees F.

TG # Jurw, wer, fafew, armdee, a4t
geafimar, 9w & ofim, aridve, sarfear
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MR afreq § @ ave 9% gEd AW
F SR ) oA @ WgmAg fame wm
# ? faq ufe &1 g @ww w g § s
FAT AQACAT G UAT ASY g9 HjEec
HOF IT@ AT IIMT A9 AR IAY AW
AT TE AHT | HIT HITE AT aCE F [
&7 TIfhaT § LT 2 | 75 19 TEY & Fm wuf
7 Zfaw @ ot & oawa ARy oo 2
A 9 a® & Swe faee  TE
fra T a1 ag W qeafAer O 9 ag g
FI6T 24T & 97 @1 47 A A= § a7 9¢ 79g-
fedi #F o g€ 1 wirFemr &Y 53 917 #7 7
AT (% T a7 Zreaw o Qv fe wafa #v
weEdl 1 ot gaT &Y Awar & 1 gEhAg wfeT
gL AR W A WF A | WU Y AW
T TS FAA Y o6 AT AT T AT agT
FAFT (T | AFFT a5 Gar 720 FL A%T 1 A0
STAd & 7 &m are ¥ gAT Hgw S A 9 e A
RIS T wqy 7HT 7 freay Y 0F quw w2 ¥
wq ¥ Fwrq w7 FAr 91, T 29T 29T 909
F1 & w1 grer o g Ay TS T ad s
TR 7 a7 "er & v | AT ¥ 29 4
W &1 f oferm & AT 3 T § s AR
1 SEH I LR AT FCAT AR A A A
2T F qHT cqTAT FT AT F F AU DI
AT AT AT | S EHAT W AT &, UG IHUAAT
FY Yy TE F | AT 37 AT B A Wiy 6
TAY FATA DI AGEEE 2 0 5T 9 Y 4 a0
T =R fear= &), wanferty &, ar earfoas 8, AT ams
T @@ AT F AR T § AR qA
“F Ay g3 g & § wwaAn g R g wrd
wfeat ST @ e o) 3w £ g9 afe
fearfa & s o9 ZTR I OF A9 T IfE 3T
A AR GAT 00 £ 73 gATE I TA
TR AT AT & | 7T F < B A o wier
1T & S g 7T WY G AT B, Afaer foaen
AT AT ¥ HI A=or oY 961 g1 & 1 I9wr
HAY T WA I F Fi§ UF TAT AT A7
3 s 72 TR AT FTET A o182 | @iy
mwmm%ﬁﬁaﬁwmﬁm
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§ a1 fFar & a8 fY fam dwe T a7
AT e 39 fgfy § al @ asq o d
s T g aferor q&ft ofmr a9 F s
T, W FOA F yorig argF | § amwar
¢ fr 7afy wafer a7 & g2 ™y 2, A =i
o LA AL | T HIC AT & WETIH
ar #1 &Yz T < 2 o g feman @t # g
FL AT Agmaar g faswdls o =94 @
AT A | & SI2-BIE To AT AT B
FTAH TGN 7 Gl AT F13 STH( T FE 1A
Y 7Y &1 oY feafy & i g7 A H grET &Y
ST SV AT 39 59 7 wihera § fore amaam o

| faaeay ¥ A9 FT4TT HIT qeEET 9% HTHRA

j
|
]

AT At At qreETaaT F 99 9 @ 6 8,
a6 gar aafEer 17 2 5 ara 5 a9-
forert off s BT AW & @ T R 20 T
a%ET @8] § 7z WER) 3H AN S
T Ag & FY AT ST AT 3 A weAfae A
q% F SEHI FTAATET AT T A6T 8, aeA §
gagAr g {5 Offefas dRewzada ¥
g agd a3¥ g g & W A da W w4 i
AT & 747 g1 %4 & | gATd §A4 a8
FANI a7 I 5 2w ol ey a1 Ao |
fremd =Y Ffier A€y #r ) gferor @ ofwr §
gmd gepfy G g€ dv ) ama wemivem
ST AT HT 9 FHT GEET & WY AT
T FARINFTHTAT | 9 QAN AF AR AED-
fo qesf % avar afz zw AwmAs FY FHET R
2G dY qa1 F 5 gha gaHia® qiK 98 §H
= GUET T 20T A0 FL THA & | J97 fF gAR
forgy =Y ey S & #5T, 5 AWEAT &1 29 qIEHAw
T AT A1 9% 59 FET A0 | sfaame 59
ava &1 aArat & o Ay sfa gam Sw & e o
S 3 e T ZTC AT | AP AT TETET H @A T |
FfpT g za a1 F1 § 5 gl F7 e 1
AT FATITE T F T BT TAA gAT AT
¥ ors AF A9 T o

g sieferat #7 agq qUAT shEm g 0 @ A
AR A1 AR T 6 Tl A FEH
IS FT gAT FAL S Fu™ AR fRaT ) g
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[ 7grda sz awi)

T FogT F AAGA ST GO0 | AT A IR
Forarertron 2 w0t a0y et e ey 8, A g
IMT & FA gu gwmd Al geafy qoqfa
B gU, 2w I 5k &1 7 T av @ 7
Y T T FT qoaT F q97 a3 eefafedas
¥ T q%, 57 fefl F) 1 T Ay § WA
& Ay & firan ey # 0 5wk ST T Aie
f, ardr amefors, aray Wiy, ard i,
T 5q gz qfaal fY qw Y gawr qomfaw
& o aFm &1 Faw vefafwde 3R
BN F g 9T a5t F S0 FT ooy 797 Sfvar
N § ) ufaT e § 39w 3R -
g e I 9 g o0 & g9y ¥ afd S
oY, fomr a2 9o 1 gur o @ 8, S a)
¥ 75T o Y 38 R &, 9% o o gl
7 #ifa Gt arfey fr g o Fma o ot 74
e, ST A, gt A e e
gl qe i FEH @ @ WK S wrte-
TF e SqdlT FT g | FH a7 Y ard €2
F qA QAL O AFAT & | AZ TTH Y a7 AV &Y
6T & 4 o e o fawarfvg S8 @ feeg-
@ # ga1 21 9 6 g8 e 9] | 99 agy
# frarrdy AR agr F S R AGT FAT G 2,
AV 3T g AT 3 I LT I W ¥ Frer gy
7 o gAY AT A oy Wifs |y v ag
feen gT-ET ar s o | gafan A Oy
FEAV 91T § 5 I 6T L 7 g fFar
I |ifgU, % w1y AieElaF g=g T
T3, a9 HN W SRR, wTHR-
TR FFIAT EFT OYF 98T F SN F aTT e
& % W T AW Oy AeEw ) as g o
FIMF AT | @I F qray NS a1y
AT GLRINAT & A0 FTAT GTT FA1TF 78 0F
FACIE T § | WL ZAY AT 9L e &
T1e w19 A9 frar Ay g oF R awamy oS
AT zad < TF AL GTUFATE

¥ g ¥ qg i fras o smear £
I ART T AT 9 FAw ww Ay ghe ¥
Y gUa T T FT A R A afy
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iR Tefa i st ox I AR FT
a1fem | agt 9X O A geraae WA A
TLET TR 2AT A | W AT A FAAEY I
TATE § A0 T@rE AT MG | W Jo dfro F
T T T a9 FTAFA 2, HET F2T A T7 g0
&, af 99 e § 70 a3 1 ;ST T s
¥ FT AG AT | HITEY i T & qE Y
SieaTER AAT 7@ AUET | WY ST 9wy 9% A
qAE TEqT FY O, SUFI AT @ FL AT
Tifed A ¢ %8 § =7 & afgw arfw
FEid A AA ¥ fomgears #r @ ww awa
wiqe § F@ ¥ wag FEw 5 awr
TR AR FAAHE FT FA F e w fam-
faat &7 s qoy & & fAm aereEe war feav
S EAIIE 00 C A E A EE )
FAMT ST AT /T gAF A™H E1 AT da
F vt sregren fear It SrfET @ |/ W%
FErfadwea F Jer Srar Arfee FifE a7 da
g FAETE Ad § #1199 a¥ faeg et 3w

A

SHRI N. H. KUMBHARE
rashtra) : Mr. Vice-Chuirman, Sir, while
dealing with the problems of WNaga-
land, ou; colleague, Mr. Khyomo Lotha,
has laid more emphasis on the problem of
securing national integration. To me M
appears that the national intcgraiion s
really a very important problem which must
receive Government's utmost aitention. The
Naga people should not consider us as out-
siders. We should not consider them as
people of a particular territory.  They
should be like any other Indian. In this con-
nection, I have to make two suggestions.
- In the first place, the tribals, since they con-
| stitute hundred per cent population of that

area, should be provided reservation on the
basis of the proportion of their population.
Tt should be the policy of the Government
" to see that all the posts which are available
'"in that territory should be, as fa: as possi-
!ble, filled from that area where suitable
! candidates are available. Tt should be the
i‘po]icy of the Government to avoid bringing
lin officers from outside the area. Thoy

(Maha-
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should be afforded more opportunities provi-
ded suitable people are available. 1 think
there will be no difficulty in respect of Class

HI and Class IV appointments and the local ;

people will be available, Therefore, the
Government should decide as a matter of
rule that so far as vacancies in Class 111 and
Class IV are concerned, they would invari-
ably be filled from amongst *he local peo-
ple.

There should be a systematic effort on the
part of the Government to see that their
representation in service increases graduu-
y.

My second suggestion is that the speople
of these areas should be provided jobs in

[12 MAY 1975]
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for making their observations while taking
part in the discussion on Appropriation
Bill for Nagaland, 1 share the concern of
the hon. Members that it is really unfortu-
nate to discuss the financial proposals of a
State Government on the floor of the Par-
liament when we do not have the oppor-
tunity of having first-hand knowledge of
the situation prevailing there. At the same
time, the situation under which the Presi-
dent’s rule wag promulgated, under Ariicle
356 of the Constitution. in Nagaland is
known to the hon. Membais. In this con-
pection I would like to recall and reiterate
I what had happened in the third week of
i March. 1975 when the Presidential
| was imposed.

rule

other parts of the country. 1 have been ' 4 pm. e e
dealing with the problem of rescrvation in | )

services for Scheduled Castes and Scheduled {  Si. one hon.  Member while making
Tribes. I have seen that there are no tribal ;l‘ns observations hus stated that the whole
people in most of the public sector under- | idea of toppling the UDF Government was
takings where there is a good potential hatched by somebody and he did not even
for employment. I will give the example of | SPare the security  forces in this game.
one factory in Madhya Pradesh. They are , Dethaps. it is not the corrcet picture. Sir,
trying their best, but they are not able to | if we Jooh at the actual position which
get tribals even from Madhya Pradesh. ;Prevailed in  Nagaland in the momh of
Could we not have a scheme wheicby the | March. you will find yourselves that on
tribals who are living in the border areas! 8th March, the composition of Legtslature
are given training in different professions | W4s UDF 38, NNO 22, on 9th March
and ultimately they are absorbed in the ‘ UDF came down to 25 and NNO became
services? Could not have a scheme whereby 35+ ©n 10th March the new  Minsstry
we can say with pride that so far as the | @M€ into existence: on 18th March 1(
Nagas or people from Mizoram or from | NNO Members joined UDF under the lea:

other parts of that area are concerned, thev
are employed in every part of the country?
Iet us have a scheme whereby the tribals
will be found in Madras, Xerala and
Gujarat and also in other parts of the
country. If we are able to achieve this. then

»dership of Shri S. C. Jamii. There was z
' proposal to form the Ministry and on tha
. day the position was UDF 254+10=3:
and NNO 35—10=25; and on the 208
Mach the Assembly was adjourned sin
"die by the Speaker,

these people will feel as if they are being |

given an opportunity to share the prospe- .

rity of the country. Why restrict them to
two or three areas? Let them feel that the

whole country is theirs. This is one Wayi

of achieving some integration. These are
the suggestions that I would like to make
for the consideration of the Government.

THE MINISTER OF STATE IN THE |
MINISTRY OF FINANCE (SHRI PRA-&

- At eRA AT @  3ER S e
| fear &1 % 6 ow 0w U WA B § @
BT § SHF v mww Fifeae fr ?

E SHRI PRANAB MUKHERIEE : I an
| coming to that.

Sir, the Report which the Governor sub
mitted to the President recommending

NAB MUKHERJEE) : Mr. Vice-Chairman, | Proclamation under article 356 of the Con

Sir, T am grateful, to the hon. Members

| stitution was laid on the Table of thi
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{Shri Pranab Mukherjee] fls not the position. Therefore, it is not
House and if the hon. Members took the | correct to say that the Governor conducted
trouble of going through it, they themsel- | some sort of a comspiracy or anybody
ves would have come to the conclusion | Sitting in Shillong hatched a conspiracy as
that there was no alternative but to impose | @ result of which the Ministry fell and the
the President's rule in that situation. Sir, | constitutional machinery could not func-

it was pointed out by the Governcr him- i tion.
self to the Speaker of the Legislative . )
Assembly that he ought to authorise money | NOW, the question has been 1aised as to
for the financial year and that he should try ' Why the Assembly has no been dissolved.
to find out a way in which the Assembly | It h‘as been pointed out when the Procla-
could be restored. | mation was passed by this House that we
| are trying to sce that a constitutional Gov-
rernment, duly elected people’s representa-
" Tt has been pointed out by some hon.|ive Government, could function in the
Members that why the Assembly Houst giate of Nagaland. We are aware of the
was heavily guarded there was no such ap- | sensitiveness of the area, We we aware of
prehension, but when the Speaker himself | the position which prevails in that area. As
expresses his doubt that his life is in daf- |4 result of that it would have bren casiet
ger or that the lives of the Members are| fo: the Government of India to see that u
in danger, if some unwarranted incident | responsible Government duly elected by the
took place perhapy the hon.  Members | people could discharge their functions.
themselves could have come and con-!
demned the Government of Indra and the ! I entirely agree with the hon'ble Mem-
Governor and asked us as to why we did | bers that the problem of Nagaland is not
not take adequate security measures® It is | merely that of administration and that it
the Governor himself who asked the lea- [ requires a political solution. Bnt how that
ders of the contending parties whether they | political solution can be arrived at? Is it
could sit together and find a way out m  possible to have that political solution by
which the constitutional working could be " charging blanketly the Governments policy
restored and the constitutional mmpasse | as a policy of atrocities? I do not deny the
which was created as a result of the fre- ( possibility that there might be some exces-
quent floor crossings could be avoided. | siveness here and there on the part of the
Therefore, it is not the intention of the | Security Forces themselves. T do not deny
Government of India and nor is it the in- ' the possibility that there might be a bit of
tention of the Governor to see that a certain | atrocities. But it wgpld not be correct to
Government is toppled. The Vizol Govern- | come to the conclusion that all the people
ment continued for more than a year or|belonging to the Border Security Forces
almost for about a year. Therciore, there | and Armed Forces are all debauch, all ot
is no point in suggesting that some conspi-  them are corrupt, they commit all sorts of

racy was hatched and defection was caus- |
ed. Tt has been asked why did not the
Government come out with a contradiction?
On the floor of this very House when the
Proclamation was  discussed, the
Minister pointed out that it is not a fact

Home '

heinous crimes on the innocent pzople of
.Nagaland. We should not forget in our
emotions that these are the people who are
defending our borders. We should not for-
gel that these are the people who are asked
to discharge the most unpleasant jobs in

|
I
i
]
I
‘

very difficult situations, particulaly in
that they were kept under the protection of ' sensitive areas like these. Therefore, it
security forces. Therefore, this is not the  would be my appeal to the hon'ble Mem-
position. Unfortunately. the Chicf Minister | bers that instead of charging blanketly that
made that statement. But, it is not easy ' all Border Security Forces people ure cor-
like the politicians—for the security people | rupt, all of them are committing all sorts
and the Army people to come forward | of heinous crimes and atrocities on the inno-
and issue a rejoinder. Therefore, Sir, this | cent people of Nagaland, if there be any

that certain people were kidnapped and
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specific charges against particular individu-, would be more. Therefore, these are the
als, those should be brought to the notice of | efforts aimed at a political situation there.
the Government and we should take care | In spite of this, unfortunately, some short-
of them. falls still exist there. Irrespective of nur
political beliefs and convictions, we should
In this connection, I would like to point | remember that this is a very sensitive area,
out that in two specific cases which have | it is a vulnerable area, and, as it has been
been pointed out by Mr. Lotha, very high | pointed out by two hom’ble Members, there
powered commissions have already been|is a danger of having insurrection and attack
initiated and due action would be taken. | from outside. We should not therefore take
Therefore, it would not perhaps be cor- | the issue of Nagaland as an ordinary poli-
rect to say that Government is following a ] tical issue, and while making our observa-
policy of atrocities and Government is not | ticns, we should restrain  ourselves and
rcalising the existing situations there. To | confine ouiselves to the reality there.
establish a responsible government there is: In spite of our best efforts it has not

the political solution. To share the res-| been  possible to establish  com-
ponsibilities and to bring Nagaland in the | pointed out, they were rectified. 1t would
mainstream of national life is the political ; be wrong to say, Sir, that by and

solution. To give them adequate assistance | large the people of Nagaland and are hos-
and policy to bring them in the national | tile to the Government of India. There
mainstream is the political solution. Tt is | have been efforts made all these vears.
not correct to say that the Government of | but at the same time [ have no hesitation
India has not done much for Nagaland. | to say that there might have been some
We agree that compared to the dcmands,}omissions and commissions, but whenever
compared to the requirements, not much | those omissions and  commissions were
has been done: but, at the same time, it has i pointed out, they were rectified. 1t would
to be kept in mind, Sir, that the iddusirial | be the continuous effort of the Government
development which we can contemplate in | of India to see that the people of Maga-
an area like U. P. or West Bengal or Maha- | land who have a very distinct culture, who
rashtra is not possible in an area like this. | have a very distinct tradition, they can be
Mr. Om Prakash Tyagi, while making his | brought into the mainstream of national
observations, asked why a paper mill has | life. T have no hesitation that the
not come up. The paper mill is coming up. | Members of the Opposition will agree that
It is expected to be commissioned in 1977. | when we provided Article 371A giving
It is almost 100 per cent Centrally assisted. ! special cultural protections for the people
and a scheme worth Rs. 60 crores, when it | of Nagaland, it was an attempt to protect

is put into commission, it would have some
effect on the industrial character of
Nagaland. But, in spite of the best wishes,
we cannot change the industrial map of
Nagaland overnight. We will have to see
what type of infrastructure is there. Defini-
tely there is the question of building infra- ;
structure, there is the question of building
public sector industries, there is the ques-
tion of allowing private sector to be esta-
blished there. But all these things will take
time. Tf he takes the trouble of looking in-
to the allocations in the current year’s bud-
get, he will himself find that compared to
many other States, investment in the social
services, investment in the community ser-
vices and investment in the agricultural

development in Nagaland, percentage-wise

their own culture, their distinct culture,
and at the same time to bring them in the
mainstream of national life. Therefore, cer-
tain efforts are being made and more and
more efforts will be made and any sugges-
tions in that direction, I hope, will be
appreciated by the Government of India.

Sir, regarding the point raised by Mr.
N. R. Choudhury that the entire north
castern region is being neglected, T would

' not like to go into the details of what has

been the financial allocation or the deve-
lopment in those regions because the
House got the opportunity of discussing the
problems of industrial development and
financial allocations on many occasions as
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it had the opportunity of discussing two
or three financial Bills in the week which
just preceded. Only one thing I would like
to point out here. The whole purpose of
setting up the North Eastern Council is to
have an integrated development. Therefore,
the North Eastern Council is locking into

[RAJYA SABHA]}
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[‘ SHRI KHYOMO LOTHA : Sir,...

THE VICE-CHAIRMAN (SHRI V. B.
RAJIU) Mr. Lotha, your reference 18
actually to the security forces having been
stationed. Therefore, I think the Govern-
ment should have noted what you have
| said.

that aspect and a sum of Rs. 10 crores |

has been allocated for the current vear to
get that job done. Regarding certain other
developmental aspects, Sir, [ wonld like to

point out that if we look at the Plan allo- -

cations for the current year, we will come
to the conclusion that in spite of the
constraints in  our resource position,
it has been possible for us to increase the
annual plan of the Nagaland Government.
Sir, last year, it was in the order of

Rs. 7.12 crores and this year it is in the |

order of Rs. 9.12 crores plus Rs. 2.28 cro-
res for the centrally sponsored schemes.
In the quantum of money, it is not

much but what I want to impress upon |

the hon. Members is, in a very difficult
situation when the resource  position is
extremely difficult, it has been our effort
to see that relatively backward areas get
more and more opportunities for their
economic and industrial development.

While making his  observations Mr.
Choudhury  pointed out to one circular

issued by the Additional Dcputy Commis-'

sioner of Dimapur regarding the non-Nagas.
Sir, unfortunately a circular was issued but
as soon as it came to the notice of the
State Government, that circular has been
withdrawn and there is no difficulty as
pointed out by the hon. Member.

Regarding certain other observations which
the hon. Members Mr. Mariswamy and Mr.
Varma have made, I am really grateful to
Mr. Varma and Mr. Tyagi also for their
very scholastic observations about the cul-
ture of those areas and their historical
bondage with™ the national life. T feel, per-
haps, T have not much to reply to those
points which they have mentioned.

With these words, I again offer my
thanks to the hon. Members.

i‘ North-Easte n
f

The question 1s :

“That the Bill to authoiise payment
and appropriation of certain sums from
and out of the Consolidated Fund of the
State of Nagaland for the services of the
financial year 1975-76. as passed by the
Lok Sabha, be taken into consideration.’

The motion was adopted.

+ THE VICE-CHAIRMAN (SHRI V. B.
'RAJU): Now we take up clause by clause
!considemtion of the Bill.

( Clauses 2 and 3 and the Schedule were
| added to the Bill.

- Clause 1. the Enactine Formula ard the
| Title were added to the Bill,

} SHR1 PRANAB MUKHERIEE : Sir, T
move

The question
! was adopted.

!
{
| “That the Bill be returned.”
i

was put and the motion

! -_

i

|

. THE GOVERNMENT OF UNION TER-
| RYTORIES (AMENDMENT) BILL, 1975
|

! THE MINISTER OF HOME AFFAIRS
| (SHRI K. BRAHMANANDA REDDY) :

| Mr. Vice-Chairman, Sir, I move:
]

| “That the Bill further io amend the
i Government of Union Territories Act,
’ 1963, the Representation of the People
' Act. 1950 and the Representation of the

People Act, 1951 and also to amend the
Council Act, 1971, as
passed by the Lok Sabha, be taken into
consideration.”

wrhrate e e o



